. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA,559/95 dt.6-11-97

Batween
Chettl Bangaru Raju ' : applicant

. and
1. Unien of India,

rep. by its Secretary
Min. ef Dafance

Sena Bhavan, New Delhi 11

2. The Cemmandant HQ
Artillery Centre

Gelcenda, Hyderabad 31 ¢ Respendents
_ Ceunsel fer the applicant ¢ K. Sudhakar Reddy
Advecate
Ceunsel fer the respondents’ t V. Rajeswara Rae
_ CGSC
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Hen. Mr. R.Rangarajan, Member {Admn)

‘Hen. Mr.B.S.Jai Parameshwar, Member(Judl.)
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OA,559/95 | _ | dt.6-11-97

Order

Oral erder (per Hen. Mr. R, Rangérajan, Menmber (Admn, )

Mr. K. Sudhakar Reddy fer the applicant and Sri V.

Rajeswara Ras fer the respendents.

1.~ The applicant in this OA was appeinted as Permanent
Boot.Maker on 16-5-1978 #nder Respendent-2. The post of
Baet Maker was carrying thé pay Scale of Rs.200-250/- in the
Ministry ef Defence and as per the recenmendatiens ef the
Expert 01aSSification'CCmmitiee,,thenBoot Makers in the EME
bécame émtitieﬁ te the revised scales ef 85.210-290/- but the
méame was net granted, submits the applicant. The saié scale
of pay was further revised te B;260-400/— in the year 1994.
That was alse net extended te the applicant. Hence, ene eof

" the Beet Makers Mr. Kedarnath filed OA.443/88 en the file . of
this Bench claiming the revised pay scales ef Rs.210-260/-
-and m,260-400/- with all coensequential penefits with effect
frem 22-8-1983, That OA Qas allewed by the judgement dated
29-9-1989. The final directien reads as b§lew :

| "Fer the reasens given abeve and in‘the circumstances ef

the case, the dﬁplicant-is entitled te pay scales ef Rs.210-
260/~ te m.260-400/--witﬂ effect frem 22-8-1983. The |
respendents are directed te fix the pay ef the applicant in
the gcale of R5.210-260/~ te Rs.260-400/- with effect frem
22-8-1983 and pay all the arrears within three months frcm‘
the date of recéipt ef this erder.”

$

2. Relying en tﬁe abeve said judgement, this OA is filed
fer a aeclaration that the applicant is entitled fer grant ef :

revised pay Scale of Rs.210-260 and fs.260-400/- with effect

from 22-8-1983 in terms ef the judgement dated 13-7-1994

in OA.795/94. e,
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3. Arreply‘has‘been filed in this OA, The respendents
submitted that the applicant has net been placed similarly
as the applicant in 0&.443/88. Hence the applicant is net
-eligible fer any relief as prayed fer in OA.443/88.

4, It is further submitted that the applicant has net

represented his grievance te the resspmndents and he has é

frem theADepértmental autherities. Hence, the respendents %
pray fer dismissal ef the Ca. / |
5. Ne rejeinder has beep filed in this OA te chmé te the
cenclusien that this OA is similar‘te the 0A.443/88.§; the

respendents deny that fact it is net pessible te treat this

Y L e N

case en the basis of the reasens given in the 0A,443/88.
Hence, it weuld be apprepriate te direct the apslicant te

"file a representatien te the apsresriate autherity cemparing

agermATL o v

his case with that ef the applicant in OA.443/88 and pray
’L\auebwu’_
Lmr the roaliaf whinsrh 46 nalked For in this Oa. TIf such a

repreSQntation is received frem the applicant, the cencerned

~ Ahall
authority-wgii deal with that representatien in accerdance

- with léq,expeditiously.

6. With the abeve éirectiog/the OA is dispesed of.

Ne cests.

.8, Jal Parameshwar) (R.Rangarajan)
Member (Judl.) . Member (Admn.)
&.uA) ‘ .
Dated : Nevember 6, 97 -
Dictated in Open Ceurt ~
— ya-hfr,
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Copy tot= \
1. The S5ecretary, Ministry of Defence, Sena Bhavan,

2.

New Oalhi.

The Cnmmandant,'HQ, thillery'Centrs, Golconda,
HYdEEabad v

One copy to Mr. K.Sudhakar fleddy, Advocate, CAT., Hyd «

One copy to Mr. V. Ra jeswara Rao, Addl;CGSC:y CAT.,. Hyd s

Cnz copy to D.R.(A), CAT., Hyd.

One duplicate.
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